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potential, conwiucsal viability, capacity
to meet milk requirement from a new
outlet suitability of the premises where
the container is to be ins»alled, availa-
bility of wide and proper approach road
for plying of heavy duly milk tankers
of the Dairy and traffic conditions
hygienic condition of the place and its
surroundings where the container is to be
installed etc.

A Committee of officers examines
any request/proposal for installation of
an Insulated Container with  relerence
to the criteria menteoned and gives its
recominerdations. Based on the recom-
mendations a decision is taken about the
installation of a container.

(b) Request for cosidering installation
of Insulated Container can be made at
the following address :—

General Manager,
Mother Dairy,
Patpatganj,
Delhi-110092.

Water conncetion to charitable Institution

1144. SHRI SYED SIBTEY RAZ1:
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state :

(a) whether  water  connections  are
provided for philanthropic activities ;

(b) if so, the formalities required
to be followed in Delhi and charges
fixed for such connections;

(c) whether  water  connections  are
also provided to charitable institutions
at some normal charges ;

(cl) if so, the details of these charges
alongwith formalities in Delhi ;

(e) whether some criteria to charge
consumption charges from charitable
and Philanthropic institutions also exist ;
and

(0 if so, the details thereof and if
the reasons therefor ?

THE MINISTER OF URBAN DE-
VELOPMENT (SHRI MURASOLI MA-
RAN): (a) Yes, Sir.

(b) Same as in other cases of new
connections.

(c) to (f) Delhi Water Supply and
Sewage Disposal Undertaking has re
ported that a fixed charge of Rs. 7.50
per month per connection is payable
in respect of Institutions like Andhvi-
dyalayas, Cremation  ground, religious
places, poor home for destitutes/invalids
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etc. run on charity and public piaos
For orphanages, the entire consumption
is catriable at the rate of 0.35 pais:
per KI. per connection per month.

Transfer of Drilling Machines to
Madhya Pradesh

1145. SHRI AJIT P.K. JOGI: Will
the Minister Of AGRICULTURE be
pleased to state:

(@) Whether it is a fact that Madhya

Pradesh Government has requested the
Central Government to transfer certai
drilling machines, Hydro-fractoring unit
and perforator instruments, from othe
States to the State so as to meet the
unprecedented drinking water crises is
the State: and

(b) if so, what is Governments res
ponset therefo?

THE MINISTER. OF STATE IN THE
DEPARTMENT OF RURAL DE
VELOPMENT IN  THE  MINISTRY
OF AGRICULTURE (SHRI UPENDR/s
NATH VERMA): (a) Yes, Sir.

(b) This is the peak season for drilling
of bore wells in most of the States like
Rajasthan,  Gujarat etc. which  have
drinking  water,supply problem of their
own. State Government has been advisee
to contact the other States directly
The Central Ground Water Board has
however, agreed to divert two DTH and
one rotary for carry riging out the dril
ing? progrmme in Madhya Pradesh on
payment of cost. The State Govern
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Discontinuance of the purchase of pure
Drinks brands of soft drinks by railways

1147. SHRI GHUFRAN AZAM:
Will the Minister of RAILWAYS be pleased
to state:

(@) whether it is a fact that Railways
have stopped the purchase of pure
Drinks brands of soft drinks;

(b) if so, since when; and

(c) the reasons for not purchasing
the soft drinks of Pure Drinks?

THE DEPUTY MINISTER IN THE
MINISTRY  OF  RAILWAYS  (SHRI
AJAY SINGH): (a) Yes, Sir.

[18 MAY 1890 ]

to Questions 86

(b) Ordar was assued on 18th January.
1990.

(c) M/s  Orisntal  Building & Fur-
nishing Company Ltd. a sister concern
of Pure Drinks Ltd. and M/s Pure Drinks
themselves are in unauthorised occupa-
tion of railway land in Now Delhi worth
crores of rupees. Not only thesaid
group failed to pay to the Railways
large amounts due for the use of land
in the past, but they continue to occupy
and use the said land without any
right and without paying any dues.
aifge ate fawiy S0 & wmma

' edarft

1148, wftwdt Forr aawt @
it mfaw swf -

T wEs A 3 aary #)
g1 w5 i

(=) 9ar ag ww g 05 oirfea
a1 fowrs MaAr § gade Fy wE
AW Fwm 5 wiE Afgar awaig
waw wada feafs # w W@ &
nfe g, av sawy feafs s gurd
¥ far swwrr wr wxw SI W@
3 s

(@) F® A9 & o afa foad
wimamitent s= o € ntw frmfes
ar-maf F ondin wfgar atveand
wiwaAN ) w9 w7 Anh B 7

FFATH Haoa W Y uR ans
famys tawmw & 99 Hal (simat
v fag) ) : (7 I F Al
sfar  wafae aw foae v
(AT onere) dMmar ¥ woatda
ZigE 2,70 NE HASIE Sl
grr ot & demr § gmfea
¥ oaar ® sNEm #Y wgwfier
s ufred wes @) wivad
FlEw ey wREa & oswmifey
sdefar TEEaYy @ & 9
feafe dmfa a8 R ot g
F vag tfed ¥ ogwmr s ¥



